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2. The grievance of the applicant is that

despite his request to the authorities and despite his
attempt to show to them that the house which is now
alternatively allotted to him is not in a good
condition, the respondents have not yet heard and not
Changed the accommodation. The appl leant has filed
representation to the respondents on li.5.2001 which
id yet to be disposed of by them. It is also stated
that the applicant will be given liberty before the



A

appellate authority of personal hearing as well as the
production of photographs to demonstrate the condition
of the accommodation which has been allotted to him.

3. The learned counsel for the respondents

has no serious objection to the request of
appli cant.

4. Having regard to the rival contentions of

both the parties, the present OA is disposed of at the
admission stage itself by directing the respondent

NO.3 to dispose of the representation of the applicant
filed before him on 11.5.2001 with a detailed and
speaking order. It is also directed that the
applicant shall be accorded a personal hearing and an
opportunity to demonstrate the condition of the house

by way of photographs that the house which is now been
allowed is not fit for habitation. The above

f directions shall be complied with within three months
from the date of receipt of a copy of this order.

Till then the status-quo as of today shall be
maintained in respect of the accommodation in
possession of the applicant. The applicant if still

♦/aggrieved is at liberty to assail the order to be
passed by the respondents in accordance with law. No
costs.
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